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Record of Proceedings

The learned counsel for the Review Petitioner submitted that the Commission,
in its order dated 16.12.2024 in Petition No. 359/TT/2023, while allowing tariff from
COD to 31.3.2024, disallowed the time overrun from 30.9.2022 to 28.11.2022 and from
11.1.2023 to 6.2.2023. She further submitted that with regard to the delay from
30.9.2022 to 28.11.2022, the Commission failed to take into consideration the Minutes
of the Meeting of CMETS dated 30.9.2022, wherein it was categorically stated that
installation of the bus reactor could take two to three months. Further, with regard to
the delay from 11.1.2023 to 6.2.2023, the time was taken up for the CEA inspection
and for carrying out the necessary requirements for issuing the Energisation
Certificate. Accordingly, the impugned order is erroneous and the same may be
reviewed and modified.

2. None was present on behalf of the Respondents despite notice.
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3. After hearing the learned counsel for the Review Petitioner, the Commission
reserved the order in the matter.

By order of the Commission

sd/-

(T. D. Pant)
Joint Chief (Law)
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